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M/S NEELAM AQUA & SPECIALITY CHEM (P) LTD. Appellant
Vs
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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R. K. Puram, New Delhi.

Date of hearing/decision 01.12.2011

Service Tax Appeal No. 1148 of 2011-SM with
Service Tax Stay Application No. 2438 of 2011-SM

M/s Neelam Aqua & Specialty Chem (P) Ltd. Appellants
Vs.
CCE, Jaipur Respondent

Appearance: Rep. by Sh. Bipin Garg, Advocate for the appellants.
Rep. by Ms. R. Jagdev, DR for the respondent.

Coram: Hon’ble Sh. D.N. Panda, Judicial Member

IG ORDER No. QQ{/M/ ey L) +
Per: Shri D. N. Panda: Q - 95[’1 [ ol M @if/

There is no dispute about the periodicity in question. Grievance of the
assessee is that service tax liability can be discharged out of cenvat credit of
GTA service availed which was disputed by the revenue for long time. Such
dispute was resolved by the Hon’ble Punjab and Haryana High Court in the
case of CCE, Chandigarh vs. Nahar Industrial Enterprises Ltd. & Ors.
Reported in 2011 (104) RLTONLINT 3 (P&H). Following the decision of
the Hon’ble High Court of Punjab & Haryana, the appeal of the assessee has
been allowed by the Tribunal. Both sides agreed that the present case is

also of same nature. Dispensing pre-deposit, appeal is allowed.

[D.N. Panda]
Judicial Member

Pant




